
 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
 

LOK SABHA 

UNSTARRED QUESTION NO. 2306 
 

TO BE ANSWERED ON THE 03RD AUGUST, 2021/ SRAVANA 12, 1943 (SAKA) 
 

ARTIFICIAL INTELLIGENCE 

 

2306.  SHRI RANJEETSINGH HINDURAO NAIK 

  NIMBALKAR: 

  SHRI SUNIL KUMAR SINGH: 

  SHRI ARJUN LAL MEENA: 

  SHRI P.P. CHAUDHARY: 

 

Will the Minister of HOME AFFAIRS be pleased to state:  
 

(a) whether the Government has any data containing the details of the 

number of missing children who have been traced by the Government 

using artificial intelligence and if so, the details thereof; 

 

(b) whether artificial intelligence can be put to similar use to prevent 

crimes and trace ciminals and if so, the details and the steps taken by 

the Government to sensitize police forces on the use of artificial 

intelligence; 

 

(c) whether the Government believes that artificial intelligence can be 

used to reduce manual errors in crime scene investigations and the 

details thereof; and 

 

(d) the steps taken by the Government to develop artificial intelligence 

based technology to assist the police forces in conducting crime scene 

investigations? 
 

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 
 

(SHRI AJAY KUMAR MISHRA) 
 

(a) to (d): ‘Police’ and ‘Public Order’ are State subjects under the Seventh 

Schedule to the Constitution of India. The responsibilities to maintain law 

and order, protection of life and property of the citizens including 

investigation and prosecution of crime including cases of missing children 

rest with the respective  State Governments.  Specific information  on use    
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of Artificial Intelligence by States/ Union Territories to trace missing 

children or in any other investigation is not maintained centrally. 

However, as per information from Unique Identification Authority of India, 

missing children have been re-united with their families by NGOs/ 

Orphanages etc. using Aadhaar enrolment (with biometrics) in case 

child’s 12-digit Aadhaar (with biometrics) had already been captured in 

the Aadhaar database in the past. The Ministry of Women & Child 

Development has developed a national tracking system for missing and 

vulnerable children i.e. TrackChild Portal which has been implemented 

across the country. The URL of the TrackChild 

is www.trackthemissingchild.gov.in. The Ministry of Women & Child 

Development had also launched Khoya-Paya platform which is an enabling 

platform, where citizens can report missing children as well as sightings 

of their whereabouts. Details of children who have been found, can also 

be reported on this platform. Khoya-Paya is integrated with TrackChild. 

Further, any such development in use of Artificial Intelligence in crime 

and criminal investigation is a likely function of successful trial or 

deployment of this technology by the police in the States/ Union 

Territories.  

 

***** 
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